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‘IH THE CENTRAL ADMINISTRATIVE 'I‘RIBUNAL:H?DERABADBEHC}

AT HYDERABAD,
OA,No, 640/96,

Dateof ordérs 17.9,96.

Betweens=

M.8rinivasa Rao ese Apolicant
and |

Superintendent of Post Qfﬂces.

Rajahmandry, Sxamogher,

Sri D.Mahalakshmi, 3% R

a/w Dana Vai Pet 5,0,

Raj ahnuildry Division, District East

Goda¥ é"

Ty - Respondents.
Coungel for the Applicant: Mr.5.Rama Krishna
Counsel' for the Reépohdentss Mr.N,R,Devara] .Skr:
Mr.V.Venkateswa:;
COR AM3s

HON'BLE MR,JUSTICE M.G.CHOUDHARI,VICE CHAIR

HON'BLE SHRI H.RATENDRA PRASAD( Member(admn,
Hon'ble Tribunal made the following orders-

Interim order of status quo to continue, N
applies for vacating the same. On the other hand lea:

counsel for Respondent No.2 desires the O.A,t0 be adj

28.10.96, He states that connected cases are due for

hearing on 28,10,96, Counter in this case has been fi

by the official respondents, The O.A.is directed to I
for hearing on 28,10,96 as expedited matter. .
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~ 0A,640/96,

1. Superintendent of Fost Offices,
Rajahnundry. '

2. Sri D.Mahalakshmi a/w Dana Vai Set,s 2,
Rajahmundry Division,District
East Godavarli,

3. One copy to Mr.S Ramakrishna Rao,Advocate,
CAT.Hyderabad,:

4. One copy to Mr,N.R,Devaraj,Sr.265C,

5. One copy to Mr.V,Venkateswara Rao,Advocate,

CAT Hyderabad.

6, One spare copy,
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I COURT L
. r’ ‘h
TYPED BY CHECKED BY '
COMEAREL BY AFFROVED Y
IN THE CENTRAL ADMINISTRARIVE TRIBMNAL
HYDERABAD BENCH ATHYDERABAD
THE HON'BLE MR.JUSTICE M.G.CHAUDHARI
' VICE-ChAIRMAN/'/,

e M el

AND

| . THE .HON'BLE MK,H.RAJENDRA PRASAD:M(A) .
Dated: {7:. ?_1996

an g e

TORDER /

'0 b NO.

isSued;

Al owed.

pvm

buof9¢

i “ = . ' Ly
' - - Admittew-xeeﬁm/l)nectehdns
N\

y

:Disppsed of with directions

g RS- PP B
Seata TET A - - LB ‘
Centra) Kdminic faly mbuna

l.l‘~_ “}r i’f PH

40 SEP. 199 Nﬁ%

g ¢ arads |
HYDERABAD RENCH

L_.

R






